
General Insurance

SECTION I - STANDARD FIRE AND SPECIAL PERILS 

LEAKAGE COVER

Attached to and forming part of the Policy No. 

In consideration of the payment by the Insured to the Company of additional premium it is hereby 
agreed and declared that the Insurance under this policy shall, subject to terms, conditions and 
exclusions of this Policy and also subject to terms, conditions and exclusions hereinafter contained, 
extend to include the physical loss of oil/chemical by leakage from its container by accidental means. 

Provided always that this policy does not cover:
�  loss resulting from loss of use, loss of earnings, delay or loss of markets or other consequential or
 indirect loss or damage of any kind or description whatsoever;
�  loss resulting from any kind of infidelity or dishonesty on the part of the Insured or any of their
 employees, inventory shortage, mysterious disappearance or unexplained loss;
�  loss by burglary or theft or any attempt thereat;
�  loss resulting from processing or faulty workmanship;
�  loss resulting from shrinkage, evaporation, loss of weight unless caused by a peril not otherwise
 excluded;
�  any legal and/or contractual liability arising from any cause whatsoever; and
�  Consequential Loss of any nature.

Special Conditions:
i. In case of loss to property insured hereunder, the basis of adjustment shall be the market value at the
 time and place of loss.
ii. It is understood and agreed that all loss or damage to property occurring during any one period of
 seventy-two consecutive hours during the currency of this policy directly caused by earthquake shock
 shall be deemed to have been caused by single earthquake and therefore to constitute one loss for
 the purpose of this policy, the Insured shall select a time from which any such period shall commence
 but no two such selected periods shall overlap
iii. All salvage recoveries and payments recovered or received subsequent to a loss settlement under this
 policy shall be applied as if recovered or received prior to the said settlement and all necessary
 adjustment shall be made by the parties hereto.
iv. If any breach of a clause or condition in this contract or policy of insurance shall occur prior to a loss
 under this Policy, such breach shall not void the policy nor avail the company to avoid the liability
 unless such breach shall exist at the time of such a loss under this contract or policy, it being
 understood that such breach of a clause or
v. Condition is applicable only to the specific property to which the condition or clause has reference
 and in respect of which such breach occurred
vi. Each claim for loss or damage shall be adjusted separately and each claim is subject to an excess of
 1% on each tank with a minimum of INR 60,000/- each loss.
vii. If the property hereby insured shall at the time of the operation of a peril insured   hereunder, be
 collectively of greater value than the sum insured thereof, then the insured shall be considered as
 being his own insurer for the difference and shall bear a rateable proportion of the loss accordingly.
 Every item, if more than one, of the policy shall be separately subject to this condition.
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